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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

THURSDAY, THE TWENTY FOURTH DAY OF APRIL
TWO THOUSAND AND TWENTY FIVE

PRESENT
'THE HON’BLE THE ACTING CHIEF JUSTICE SUJOY PAUL
AND -
THE HON'BLE SMT JUSTICE RENUKA YARA

WRIT PETITION Nos.184, 188, 295 and 296 of 2021

\WRIT PETITION NO: 184 OF 2021

Between:

M/s. Sodexo India Services Pvt. Lid., (Formerly M/s. Sodexo Food Solutions Pvi.
Limited), Sy. No. 40 and 41, P. No. 7, HNo. 16527, Guttala Begumpet, Kavuri

Hills, Opp. Orchid International School, Hyderabad - 500033
.PETITIONER

AND

1. The Cqmmercial Tax Officer, Tarnaka-1 Circle, Hyderabad

2. The Commissioner of State Taxes, Telangana C.T Complex, Nampally,
Hyderabad

3 The State of Telangana, through Principal Secretary to Government Revenue
(State Tax) Department, Hyderabad.
- ...-RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ, Order or direction particularly one in the nature of a
WRIT OF MANDAMUS : '

i) setting aside the impugned notice of penalty dated 15/12/2020 issued
by the 1°' Respondent.

1A NO: 1 OF 2021

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to




stay all furthe; Lroceedings consequent to the impugned peralty notice dated
15/12/2020.

[A NO: 1 OF 2022

Between:
The Commeragl Tiax Officer, Tarnaka-1 Circle, Hyderabad
-+ PETITIONER,RES PONDENT No. 1

AND

1. M/s. Sodeo 7y0d Solutions Pvt. Limited, Sy. No. 40 and 41 P No. 7. H.No.
16527, Suttalg Begumpet, Kavuri Hills, Opp. Orchid Interlational School,
Hyderabac - 520033

...PETIT!ONERr'RESPONDENT

2. The Commissioner of State Taxes, Telangana C.T Complex, Nampally,

3. The State cf 7o angana, through Principal Secretary 1o Government Revenue
(State Tax) Department, Hyderabad.

...RESPONDENTS/R#"ESPONDENTS

Petition unce Section 151 cpC praying that in the circumstances stated
in the affidavit fieq ir support of the petition, the High Court may be pleased to
vacate the interipr ftay orders passed on 06/01/2021 in IA.No. 1 of 2021 in
W.P.No. 184 of 20:21 i1 the interest of justice.

WRIT PETITION NO: 188 OF 2021

Between:

M/s. Sodexo Indiz Sevvises Pvt. Ltd., (Formerly Ms. Sodexo Food Siolutiong Pwvt,
Limited) Sy. No: 40 & 41, P. No-7, H. No: 1 65 2 7, Guttala Begumpe', Kavuri Hills
Opp- Orchid Internationl School, Hyderabad - 500033

-.”ETITIONER
AND

1. The Commercial ~"ax Officer, Tarnaka-1 Circle, Hyderabad

2. The Commissicqzr of State Taxes, Telangana C.T Corwle:, Nampally,
Hyderabad .
3. The State of Tela1gana, through Principal Secretary to Governman

Departmnent, Hyderabad.
e .. RESPONDENTS



Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ, Order of direction particularly one in the nature of a WRIT

OF MANDAMUS

i) setting aside the impugned notice of penalty dated 15.12.2020 issued
by the 1% Respondent.

1A NO: 1 OF 2021

1A NL). | A =—

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings consequent 1O the impugned penalty notice dated

15.12.2020.

1A NO: 1 OF 2022

1ANY. 170 =—==

Between:
The Commercial Tax Officer, Tarnaka-1 Circle, Hyderabad

...PETITIONERIRESPONDENT No.1
AND

1. M/s. Sodexo Food Solutions Pvt. Limited, Sy. No: 40 & 41, P. No- 7, H. No: 1
65 2 7, Guttala Begumpet, Kavuri Hills Opp- Orchid International School,
Hyderabad - 500033

...PETITIONER!RESPONDENT

1. The Commissioner of State Taxes, Telan C
Hyderabad ! gana C.T Complex, Nampally.

2 The State of Telangana, through Principal Se
(State Tax) Department, Hy dergaba A p cretary to Govemment Revenue

...RESPONDENTSIRESPONDENTS

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
vacate the interim stay orders passed on 06-01-2021 in LA No. 1 of 2021 in WP
No. 188 of 2021 in the interest of justice.
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WRIT PETITION NO: 295 OF 2021
T o= NU: 295 OF 2021

M/s. Sodexo In1iz Services Pvt. | td (Formerly M/s Sodexo Feod Soluti

Vs. : . . . | ons Pwi,
Limited) Sy. \o 4( end 41, P. No 7, H. No 16572 7, Guttala Begu npet, Kavuri Hills
Opp Orchid In‘e national School, Hyderabad - 200033 )

Between:

.PETITIONER
AND

1. The Corrie ‘clal Tax Officer, Tarnaka-1 Circle, Hyderahzd

2. The Commissoner of State Taxes, Telangans ¢ e

3. The Stats of Telangana, through Principal Secretary to Goy
(State Tex) Derartment, Hyderapag p fy 1o Government Revenye

~.RESPONDENTS

Petition Lndar Article 226 of the -Constitution of India draying that in the
circumstances statec in the affidavit filed therewith, tha High Zount may be

pleased to issue g Writ, Order or direction particularly one in the nNaure of a WRIT
OF MANDAMUS

i) setting aside the impugned AO Order No.80018 ate 10/12/2020

passed by 1z 1* Respondent.

1A NO: 1 OF 2021

Petition urder Sestion 151 CPC praying that in the circumstar ces stated in
the affidavit filed i+ siorort of the petition, the High Court may bs ple ased to stay -
the operation of e impugned order dated 10/12/2020 and restrain the
Respondent No.1 fromr initiating any further proceedings towards col'action of tax
of Rs.1,23,39,085/. rursuant to  the impugned assessmen: crder dated

10/12/2020.

IA NO: 1 OF 2022

Between:

The Commercial Tex Officer, Tarnaka-1 Circle, Hyderabad
..PETITIONER/RESPONDENT No.1

AND



1. M/s. Sodexo Fg)od golutions Pvt. Limited, Sy. No 40 and 41, P. No 7,H. No 1

" g5 2 7. Guttala Begumpet, Kavuri Hills Opp Orchid International School,
Hyderabad - 500033

...PETITIONERIRESPONDENT

9. The Commissioner of State Taxes, Telangana C.T Complex, Nampally,

Hyderabad

3 The State of Telangana, through Principal Secretary to Government Revenué
(State Tax) Department, Hyderabad.

...RESPONDENTSIRESPONDENTS

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
vacate the interim stay orders passed On 06/01/2021 in 1A.No. 1 of 2021 in

W.P.No. 295 of 2021 in the interest of justice.

WRIT PETITION NO: 296 OF 2021

Between:

M/s. Sodexo India Services pvt. Ltd., (Formerly M/s. Sodexo Food Solutions Pvi.
Limited) Sy. No. 40 and 41, P. No. 7, H. No. 1652 7, Guttala Begumpet, Kavuri Hills
Opp. Orchid Intemnational School, Hyderabad - 500033

...PETITIONER

AND
1. The Commercial Tax Officer, Tamaka-1 Circle, Hyderabad

2. The Commissioner of State Taxes, Telangana C.T Compl N
Hyderabad ? mplex, Nampal

3. The State of Telangana, through Principal Secreta to Governmen
(State Tax) Department, Hyderabad. ry t Revenue

..RESPONDENTS

| Petition under Article 226 of the Constitution of tndia' praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ, Order or direction particularly one in the nature of a WRIT
OF MANDAMUS: '

i) setting aside the impugned AO Order No.80013 dated 10/12/2020
passed by the 1% Respondent.

BT



Petition irder Section 151 CPC praying that in the Circun stances stated in
. ‘ the petition, the High Covrt may be pleased to stay

e operatrc:n 0! ‘he impugned order dated 10/12/2020 ¢nd restrain the
Respondent No 1 fom initiating any further Proceedings towards coflection of tay

of Rs.1,63.23 157" i
03,23 550 Pursuant to the impugned assessment
O, order dated

IA NO: 1 OF 2022
Between:
The Commercia’ Tay Officer, Tamaka-1 Circle, Hyderabad

...PETiTlONER/RESF‘O
AND NDENT No.1

1. Mfs. Sodaxc, Fcod Solutions Pwvt. Limited §

. . No. 40 and 2.1 F.No. 7 H. N
16527,Gut:aiaBeumetK | Hills ¢ i ' ational School
Hyderabac s gumpet, Kavuri Hlll_s Opp. Orchid Intern stional School,

...PETITiONER/F‘ESPONDENT

2. The Commissiorer of State Taxes, Telangan " Compii
Hyderabad : 9ana C.T Complax, Nampally,

3. The State ¢f Telangana, through Principal Secretary to Governrient Revenue
(State Tax) Dzparment, Hyderabad.

...RESPONDENTS’RESBPONDENTS

Petition under Section 151 CPC praying that in the cirsumstan 'es stated in

the affidavit filed n suooort of the petition, the High Cour may be pleased to

vacate the interim sty orders passed on 06/01/2021 in AN3 1 of 2021 in

W.P.No. 296 of 2021 ir he interest of justice.

Counsel for the Petitiorer in all the Writ Petitions: SRI NARENDRA DAVE,
REPRESENTING SR LAKSHMI KUMARAN AND SRI SRIDHARAN

Counsel for the Respondents in all the Writ Petitions:
SR! CHAITANYA KIRAN, AGP REPRESENTING

SRI SWAROOP OORILLA, e
SPECIAL GOVERNMENT PLEADER FOR STATE TAX

- . R
The Court made the fol'lowing: COMMON ORDE!



THE HONOUR.ABLE THE ACTING CHIEF JUSTICE suUJOY PAUL

THE HONOURABLE SMT JUSTICE RENUEKA YARA

WRIT PETITION Nos. 184, 188, 295 and 206 of 2021

COMMON ORDER: (Per Hon shle The Acting Chief « Justtce)

gri Narendra Dave, learned counsel representmg Sri

idharan, learned counsel for the

petitioners and Sri T Chaitanya Kiran, learned Assistant

Government Pleader representing Sri Swaroop Qorilla, Jearned

Special Government pleader for State Tax, for respondents.
2.  With the consent finally heard.

3. At the outset, Jearned counsel for the parties submits that
these matters are squarely covered by the judgment of this Court
in M/s. Sri Sri Engineering Works v. The Deputy
Commissioner (CT), Begumpet Division, Hyderabad?, which
was followed by this Court in W.P.No.11556 of 2022, dated

11.06.2024. It is agreed that these matters may be disposed of in

terms of the said order.

4. This joint prayer is allowed.

/

1
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5. R
esultantly, on that aspect, the impugr ed oraers/show-

t]‘. ‘\ 1
cause no ces 1 the Present matters are set aside hv reservin
. T g

liberty as men icnzd in the aforesaid order

6. Accordin;z'lj.'.

be no order i
der as to costs, Miscellaneoys applications., if any

pending shall a g stand closed.
SD/-P. PONNA KRISHNA
ASSISTANT REGISTRAR

/ITRUE COPYY// ™
To SECTION OFFICER

1. The Commercia Tax Officer, Tarnaka-1 Circle, Hyderabad

2. The Commissionsr of State Taxes, Telangana C.T Coriple:, Nampally,
Hyderabad

3. The Principal Sesretary to Government Revenue (State Tax) Department,
State of Telangani Hyderabad.

4. One CCto SFI LAKSHMI KUMARAN SRIDHARAN Advocare [C PUC]

5. Two CCs tc 3F| SWAROOP QORILLA, Special Government Pleader for
State Tax, High o urt for the State of Telangana at Hyderabad. [(:UT]

@/ 6. Two CD Cosies

MP
BS



HIGH COURT

DATED:24/04/2025

COMMON ORDER
W.P.Nos.184, 188, 295 and 296 of 2021
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DISPOSING OF THE WRIT PETITIONS

WITHOUT COSTS




